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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
Original Application No.11/2023 (WZ)

Razzak Rajmohammad Baig & Ors. ... Applicant
v/s
The District Collector, Ahmednagar & Ors. .... Respondent

Affidavit on behalf of Respondent Nos.7 & 8 i.e. Maharashtra
Pollution Control Board.

I, Chandrakant N. Shinde, Age : Adult, Occupation-Service,
the Sub-Regional Officer of the Maharashtra Pollution Control
Board at Ahmednagar, having my office address at Savitribai Fule
Vyapari Sankul, 1st Floor, Hall No. 2 & 3, Near TV Center, Savedi,
Ahmednagar- 414003, do hereby state on solemn affirmation as
under :-

1) 1 have perused the papers and proceedings of the above
matter. I am thus conversant with the facts of the case and I
am able to depose the same. I am filing the said Affidavit in
Reply on behalf of the Respondent Nos. 7 & 8 - Mabharashtra
Pollution Control Board (MPCB).

2) At the outset, the Applicant has filed this application
regarding air, water, soil and noise pollution caused due to
the Hot Mix Plant and Stone Crusher activities carried out by
Respondent No.12-Balasaheb Janardan Murdare- Project
Proponent at Gat No.40/1, Village Varrur Khurda, Tal:
Shevgaon, Dist: Ahmednagar.
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I say and submit that the Maharashtra Pollution Control Board
has granted Consent to Operate dated 12/3/2020 to M/s.B.J.
Murdare, Gat No.40, At-Varur (K), Tal: Shevgaon, Dist:
Ahmednagar, for the manufacture of Asphalt Mix (Hot Mix
Plant) of 920 MT/M, subject to certain terms & conditions,
which is valid upto 30/3/2026. A copy of the Consent to
Operate dated 12/3/2020 is enclosed herewith and marked as

an Annexure-‘I’.

I say and submit that on the basis of complaint made by the
Applicant regarding air and water pollution, the officials of
the Respondent Board have visited to the hot mix plant of
Respondent No.12-Balasaheb Janardan Murdare- Project
Proponent situated at Gat No.40/1, Village Varrur Khurda,
Tal: Shevgaon, Dist: Ahmednagar on 5/2/2021 and observed
that the Respondent No.l12-Project Proponent have not
provided cover to Raw Material Loading Section (4 hoppers),
only partially covered to screen conveyor belt, not provided
water sprinkling at hopper for control of dust emission during
raw material handling in the plant and not caring regular
cleaning & wetting facility in the premises, as per consent
condition. Due to the said non-compliances, the Respondent
Board has issued proposed directions to the Respondent
No.12-Project Proponent vide letter dated 17/2/2021. A copy
of the proposed directions dated 17/2/2021 is enclosed

herewith and marked as an Annexure-‘II".

ng/
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I say and submit that on the basis of personal hearing extended
to the Respondent No.12-Project Proponent, the Respondent
Board has issued interim directions vide letter dtd.3/9/2021
and directed them to regularly operate and maintain the Air
Pollution Control System, so as to achieve consented norms.
A copy of the Interim Directions dated 3/9/2021 is enclosed

herewith and marked as an Annexure-°‘I1I".

I further say and submit that a Joint Inspection was carried out

by the Sub-Divisional Magistrate, Pathardi alongwith the

Official of MPCB at Ahmednagar at the aforesaid site on

16/2/2023 and observed as follows :

i. Hot Mix Plant was not operated continuously, it is
operated as per work requirement.

ii.  During visit, the Hot Mix Plant was not in operation.

iii. In order to control air pollution, the industry has
provided Raw Material Loading Section(4 hoppers)
and conveyor belt covered with tin sheets, water
sprinkling system provided at conveyor belt & hopper
section. The industry is having 01 no. of tanker with
capacity 5000 lit. (water storage capacity) for regular
wetting of the premises. The industry has provided wet
scrubber with stack of height 15.0 mtrs. to hot mix
plant. The industry has planted bamboo & other trees
around the hot mix plant and metallic road is provided
as per consent condition.
A copy of the Joint Inspection Report dated 16/2/2023

is enclosed herewith and marked as an Annexure-‘1V’.

ok
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7) I say and submit that Officials of the Respondent Board at

Ahmednagar, Sub-Divisional Officer, Pathardi, Applicant
Mr.Razzak Baig, Respondent No.l12-Project Proponent,
nearby farmers carried out the Joint visit to the aforesaid site
of Hot Mix Plant on 14/3/2023 and observed that the Hot Mix
Plant was found in operation. During the operation of Hot Mix
Plant smoke , dust flow & accumulate on crop , field of
complainant was observed. The crop of half portion of
complainant land was harvested & cotton crop is standing on
about two acres land. The industry has planted Bamboo trees
on the border between it and the complainant. Dried leaves
of bamboo trees were found lying in the field of Complainant
During the visit it was noticed that there was smell of Asphalt.
The industry has sprayed water to control dust emission in
the surrounding area. A copy of the Panchnama dated
14/3/2023 is enclosed herewith and marked as an Annexure-

GVS.

8) I say and submit that during the visit on 14/3/2022, noise
monitoring was also carried out at the time of plant of
Respondent NO.12-PP is in operation & not in operation and
near the Applicant’s Farm land at the time of plant is in
operation & not in operation. The noise monitoring results are
within the prescribed limit. Copies of the noise monitoring
results are enclosed herewith and marked as Annexure-‘VI’

collectively.

o
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[ say and submit that the Respondent Board has made
communications dated 15/3/2023 & 27/3/2023 to the Taluka
Agricultural Officer, Shevgaon, Dist: Ahmednagar requesting
to submit the report as to whether the damage to the crops of
Applicant’s farm is done due to the Hot Mix Plant of
Respondent No.12-Project Proponent.

I further say and submit that the Officials of the Respondent
Board at Ahmednagar carried out the Ambient Air Quality
Monitoring on 14/3/2023 near backside gate of the
Respondent No.12-Project Proponent. The results of the
Ambient Air Quality Monitoring are within the prescribed
limit. A copy of the Ambient Air Quality Monitoring carried
out on 14/3/2023 is enclosed herewith and marked as an

Annexure-‘VII'.

117 APR 2003

Solemnly affirmed on this .......... day of April, 2023 at

.Ahmedne 5=

BEFORE ME For & on behalf of Respondent

Nos.7 & 8-Maharastra Pollution
Control Board,

> MRS. GAUTAMEE G KULKARN!

NOTARY
GOVERNMENT OF INDIA ( Chandrakant N. Shinde )

Solemnly affirmed before me'  Sub-Regional Officer- Ahmednagar

by. Chanpoked N 5

who is identificd before me

17 APR20 by

J® NoTED & REGISTERED'

| %
whom | personally know

Phok 5D s 1T ko

\-&,
/4

"NOTAR

TOTAL PAGES- O_%
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MAHARASHTRA POLLUTION CONTROL BOARD

¥a

Phone : 0253/2365150 Udyog Bhavan, First Floor

Fax . 0253/2365140 Trimbak Road, Near ITl, Satpur,
Nashik — 422007

Email : [ hik@mpcb.gov.in

Visit At :  http//mpcb.gov.in

Orange/S.8.1 Date: ) 2/03/2020

Consent No: RO-NASHIK/CONSENT/Zp0200077f

Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & ‘ontrol of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 5
of the Hazardous Wastes (Management, Handling & Trans-boundary- [oye:

Rules 2008
[To be referred as Water Act, Air Act and HW (M&H) Rules r%f ;

--------------- &

CONSENT is hereby granted to;
M/s. B.J.Murdare,

Gut No.-40, At- Varur (k)
Tq. Shevgaon , Dist- Ahmedf

Located in the area declared under the provisions of
Authorization under the provisions of HW (M&H) Rules anid amendments thereto subject

to the provisions of the Act and the Rules and the"Qr that may be made further and
subject to the following terms and conditions: £/

W, ""\,_tg;'f
1.  The Consent to Operate is.g ;ﬁf“mkh for a period up to:- 30.03.2026. k:_,

9.  The Consent is valid for the manufacture of —

Sr. No. Maximum Quantity UOM
1 920 MT/M
3. CONDITIONS ATER ACT:
(i) The daily quanti 1de effluent from the factory shall be Nil.
(ii) The daily qu of sewage effluent from the factory shall not exceed 0.30 M?.

Affluent Treatment: The applicant shall provide comprehensive treatment
W . . . o . .

as 1 warranted with reference to influent quality and operate and maintain
aiie continuously so as to achieve the quality of treated effluent to the following

(1) Suspended Solids Not to exceed 100 mgl/l
(2) BOD 3 days 27° C. Not to exceed 100 mg/l.

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a soak
pit, which shall be got cleaned periodically. Overflow, if any, shall be used on land for

gardening / plantation only.

il (vii) Non-Hazardous Solid Wastes:-
F4N. | Type Of Waste [ Quantity | UOM [ Treatment | Disposal
Ni

MPCB-CONSENT-0000087641 Page 1 of 4
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(viii) Other Conditions: Industry should monitor effluent quality regularly.

4. The applicant shall comply with the provisions of the Water (Prevention
& Control of Pollution) Act, 1974

The daily water consumption for the following categories is as under:

(i) Domestic purpose ..1.00 CMD
(i) Water gets Polluted & Pollutants are Biodegradable ..4.00 CMD
(iil) Water gets Polluted, Pollutants are not Biodegradable & Toxic ...0.00 CMD
(iv) Industrial Cooling, spraying in mine pits or boiler feed ...2.00 CMD

5. CONDITIONS UNDER AIR ACT :

a) A]Control Equipment (Hot Mix Plant):
1. Drum mix machine shall be provided wi
scrubbing system of sufficient capacity to:

2. Construction of metallic roads within 1 e

3. Regular cleaning and wetting of the. within the premises.

4. Growing of a green belt along the periphery.

a) Standards for Air Emission; .\

The Suspended Particulate Matternieasured between 3 meters and 10 meters from

any process equipment of stt::?zg hing unit shall not to Exceed 600 ng/m?

6. Standards for Stack Eniissions:

(i) _The applicant sh lbserve the following fuel pattern:-
Sr. No. 4T3 )f Fuel | Quantity | UOM
1 4 o EDO 20 Liters/Hr

th.

(ii) The -ﬁ%ﬁé&nt shall erect the chimney(s) of the following
ons:-

Chimney Attached To Height in Mtrs.
Hot Mix Drum 11

(iii) 3' industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in
respect of noise to less than 75 dB(A) during day time and 70 dB(A) during night
time. Day time is reckoned in between 6 am. and 10 p.m. and night time is

ZAREYN - reckoned between 10 p.m. and 6 a.m.

: %EL iv) Other Conditions:

1) The industry should not cause any nuisance in surrounding area.
2) The industry shall achieve The National Ambient Air
Quality Standards (NAAQS) published in 2009 G.S.R826 (E), dated 16.11.2009.

'3/ CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT,
HANDLING & TRANSBOUNDRY MOVEMENT) RULES, 2016:
(1) The Industry shall not generate any hazardous waste.

MPCB-CONSENT-0000087641 k:,__ Page 2 of 4
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8. Industry shall comply with following additional conditions:

i, The applicant shall maintain good housekeeping and take adequate measures for
control of pollution from all sources so as not to cause nuisance to surrounding area /
inhabitants.

ii. The applicant shall bring minimum 33% of the available open land under green
coverage/ tree plantation.

iii. Solid waste — The non hazardous solid waste arising in the factory premises,
sweepings, etc., be disposed of scientifically so as not to cause any nuisance / pollution.
The applicant shall take necessary permissions from civic authorities for disposal to
dumping ground.

iv. The applicant shall provide for an alternate electric power source sufficient to operate
all pollution control facilities installed by the applicant to maintain compliance with

the terms and conditions of the consent. In the absence, the appli
reduce or otherwise, control production to abide by terms & conditions'o his consent
regarding pollution levels. ; s

v. The applicant shall not change or alter quantity, quality,
temperature or the mode of the effluent / emissions or haza
equipments provided for without previous written permisgion’

vi. The applicant shall provide facility for collection, of! e
samples of trade and sewage effluents, air emissio
Board staff at the terminal or designated points
services rendered in this behalf.

vii. The applicant shall make an application for rgnewal of the consent at least 60 days
before the date of the expiry of the consenq‘“‘\b‘

viii. The firm shall submit to this office, #he 30t day of September every year, the
Environmental Statement Report % nancial year ending 31 March in the
prescribed Form-V as pre thggroiil;‘} of rule 14 of the Environment (Protection)

a1 | hazardous wastes to the
shall pay to the Board for the

(Second Amendment) Rules, 199

ﬂ\ ix. As inspection book shall be opéned’a d made available to the Board's officers during
= )1 their visit to the applicants_) "'
i x. The applicant shall ir? tall“a separate electric meter showing the consumption of
) energy for operatior @mestic and industrial effluent treatment plants and air
72 pollution control A register showing consumption of chemicals used for

treatment sha

xi. Separate drainage “system shall be provided for collection of trade and sewage

effluents. Termindl manholes shall be provided at the end of collection system with

entfor measuring the flow. No offluent shall be admitted in the pipes /

% stream of the terminal manholes. No effluent shall find its way other
Signed and provided collection system.

storm water nor discharge from other premises shall be allowed to mix with

fluents from the factory.
ie project authorities shall install well designed water sprinkling arrangements
including fixed and mobile sprayers for dust suppression.

9. This consent should not be construed as exemption from obtaining
necessary NOC/permission from any other Statutory/Government

agencies.
10. This Board reserves the right to review, amend, suspend, revoke etc.

"i itained.

N "Gy this consent and the same shall be binding on the industry.
A—11. The applicant shall apply for consent to operate before taking actual

\To | commercial production.
/12! The applicant shall obtain permission from Central Ground Water

,/ s‘}' Authority in case of use of ground water.

.’;23—-—‘ Page 3 of 4
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13. The industry shall comply with the location criteria for setting up
Stone Crushers units as under;

a. The distance of the nearest point of boundary of the land in which the
stone crusher is to be set up must be at least 500 meters away from the
National Highway, 200 meters away from the State Highway and 100
meters away from the other roads.

b. The distance of the nearest point of boundary of the land in which the
stone crusher is to be set up must be at least 500 meters away from the
nearest habitation (minimum 1000 Souls).

14. Industry shall renew Bank Guarantee of Rs. 1.0 Lack for compliance of
consent condition for the period up to 30.06.2026.
15. The Capital investment of the industry is Rs. 50.0 Lacs.

For and on behalf of the é‘zﬁ%
Maharashtra Pollution Con xg ﬁé‘hﬂ

To,

M/s. B.J.Murdare,

Gut No.-40, At- Varur (k)

Tq. Shevgaon , Dist- Ahmednagar.

Copy to: g’:\%
1. Sub-Regional Officer, MPCB Nashik.« fm‘“vs N
2. Master File. o %{%W

Received Consent fee of -
Sr. No. Amount{Rs. _ sactlon No. | Transaction Date
1 TX1 1912001298 16/12/2019

MPCB-CONSENT-0000087641 Page 4 of 4
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MAHARASHTRA POLLUTION CONTROL BOARD

e
Grams: PREPOLL MABARASHIRA Regional Office- Nashik,
Tel.No.(0253) 2362820 Udyog Bhavan, 1% floor,Fax
M
No.(0253) 2365150 e — Trimbak Road, MIDC Comp.
snali:ronashik@ipcbgovin W @B  Near ITI, Satpur, NASHIK-422007.
N1/ 4
BY R.P.A.D./FAX/HAND DELIVERY
L. No: MPCB/RONK/PD/ [ /2020 Date: - / 7/ 02| 202
MPCcB/PD)2)02)TO00k

To,

M/s B. J. Murdare,

Gut No. 40, Varur (K), i
Tal. Shevgaon, Dist. Ahmednagar.

Sub: - Proposed Directions u/s 33A of the Water (Prevention & Control of Pollution)
Act, 1974 and w's 31A of the Air (Prevention & Control of Pollution) Act, 1981.

Ref. :-
1. Consent granted by the Board on 12.03.2020.
2. Show Cause Notice issued by the Board on 25.02.2019.
3. Complaint received from Mr. Razzak Rajmohamad Beg.
4. Visit of the Board Officials to your unit on 05.02.2021.
5. Proposal received from SRO-Ahmednagar vide Legal Action 08.02.2021.

WHEREAS, you are operating your industry located in ‘Pollution Prevention Area’
under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of) Act,
1981 & Hazardous & Other Waste (Management & TM) Rules, 2016

ANDWHEREAS, Board has issued Show cause Notice for non-compliances observed on
25.02.2019 vide above reference cited at 2.

ANDWHEREAS, the Board Officer at Ahmednagar has received complaint regarding Air
Pollution and water Pollution vide above reference cited at 3. ANDWHEREAS, the Board Officer at
Ahmednagar visited the industry on 05.02.2021 vide above reference cited at 4. and observed
following non-compliances, which are reproduced as here under

1. You have not provided covered to Raw material loading section (4 hoppers).

2. You have provided only partially cover to screen conveyor belt.

3. You have not provided water sprinkling at hopper for control of Dust emission during
raw material handling in the plant.

4. You are not caring regular cleaning & wetting facility as per consent in the premises
is not provided.

1|Page

RADFDIECAL ACTINNS.211020003
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ANDWHEREAS, Sub-Regional Officer, MPCB, Ahmednagar has submitted proposal to this
Office for initiating stringent legal action against your industry vide above reference cited at 5.

ANDWHEREAS, after examining the record of your case and after making necessary enquiry
this office has concluded that you have violated the consent conditions and causing pollution problem
in the nearby surrounding area knowingly and wilfully.

NOW THEREFORE, you are hereby directed that why your production activity shall not be
stopped down forthwith? And why competent authority shall not be directed to disconnect electricity
and water supply of your industry immediately?

Your reply, if any to these Directions shall be submitted within 7 days from date of issuance of
this notice, failing which, the Board will have no any other option than to initiate legal action against
your unit, which may be noted.

Copy Submitted to:-
The Principal Scientific Officer, M.P.C. Board, Sion Mumbai.

Copy forwarded to:-
Sub- Regional Officer MPCB, Ahmednagar - He is directed to serve the copy of these directions to

the industry & submit the present status report of the industry along with photographs.

2|Page
MPCB-LEGAL_ACTIONS-211020003
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 0253-2365150 === Udyog Bhavan, First Floor Trimbak
— RO2d,Near ITl, Satpur,Nashik-422007.

Fax :0253-2365140
: %ﬂgg
N

Website: hitp://mpcb.gov.in
E-Mail: ronashik@mpcb.gov.in

BY R.P.A.D.JEAX/HAND DELIVERY
L-No: MPCB/RONKID! - | oGedoco | 12021 Date:- 3] § l 7 &2 )

To,
M/s. B. J. MURDARE.

Gut No. 40, Varur (K),
Tal. Shevgaon, Dist. Ahmednagar.

Sub: Interim Directions under Section 33 A of Water (P & CP) Act, 1974 & under
Section 31A of Air (P & CP ) Act.1981.

Ref: 1. Proposed Direction issued by the Board vide No. MPCB/RONK/PD/2102170004 Dtd.
17.02.2021.

2. Hon'ble NGT Order dtd. 20.05.2021 in O. A 01/2020 (WZ).

3. Personal hearing extended on 02.09.2021.

_ This refers to Proposed Direction issued by the Board vide above referred letter (1),
Hon'ble NGT passed an order dtd. 20.05.2021 in O. A 01/2020 (WZ), Vide reference no. 2, Visit
carried out by Board official on 14.06.2021, for verification of compliance of Proposed Direction.
Personal hearing extended to you vide above ref. Letter (3) on 02.09.2021. During the personal

hearing following directions are given.

You shall regularly operate and maintain the Air Pollution control system, so as to
achieve consented norms, and shall not cause any nuisance in surrounding area.
2 You shall submit Bank Guarantee of Rs. 25.000/- within 15 days, towards

compliance of these direction.

If you fail to comply these directions in time bound manner, the Board will have
no any other option than to issue final directions such as disconnection of electricity and water
supply of your industry, which may be please noted.

Copy Submitted for information to :-
1. The Principal Scientific Officer, M.P.C. Board, Mumbai.
2. The Sr. Law Officer, M.P.C. Board, Mumbai.

Copy forwarded to:-
Sub- Regional Officer MPCB, Ahmednagar:- It is directed to carry out 3 AAQM results, so as to
assess the operation & maintenance of APC provided by unit holder,
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Sub Divisional Magistrate office, Pathardi at Malibabhulgaon,
Tal. Pathardi, Dist. Ahmednagar.

Date —22/02/2023
Te,

The Additional Collector,
Ahmednagar (Home Department)

Sub :- Communication of Direction passed by Haon’ble National Green Tribunal
vide order dated — 07-02-2023, passed in Q.A. 11/2023 (WZ) Titled as
“Razzak Rajmohammad Baig & Ors. Vs. The District Collector,
Abhmednagar & Ors.” Reg.

Ref :- Your Letter No. DC/Karya/98/18/2023 Vide Dated — 09-02-2023.

Six,

With Reference to above subject, as per direction of Hon'ble NGT Order
dated —20/05/2021, the joint inspection carried out along with Sub-Regional officer, MPC Board,

Ahmednagar. The Detail Inspection raport along with Photograph Enclosed.

Submitted for Infarmation.

Your's Faithfully,
Sd/-

{Prasad Mate)
Sub Divisional Officer, Pathardi.
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Joint inspection Report In respect oforder 20/05/2021 passud by Her'able NGT

(WZ) in Q.A. 01/2020 Raggak Rajhmommad Balg V/z. The District collector Ahmednagar
and Ors, :

As per the Hon'able NGT order dated, 20/05/2021 In Q.A. 01/02 Raggak Rajhimomad Balg
V/s.
/s. the District collector Ahmednagar has directed to Maharashtra Poliution Control and

District maglstrate Ahmednagar to submit compliance of the order.

Board has granted consent to Operate for hot mix plant vide dated 12/03/2020,
valid up to 30.03.2026. (Anx-1). Board has Issued proposed direction on 17/02/2021 (Anx-
Il). After recelpt of Hon'able NGT order dated, 20/05/2021 the Board has lssued interim
direction vide dated 30/09/2021 after compllagcc of proposed directlon (Anx-I1l).

Joint visit along with Ravira) Patil Fleld Officer was carrled out on 16/02/2023 and

following findings are noticed.

1) Hot mix plant not operated continuously It Is operated as per work requirement

2) During visit hot mix plant was not in operation.
3) The industry has provided following Melsures for control of Alr Poliution in the

surrounding area.
a) Raw Material loading section (04 hoopers) are covered with tin Sheet.
b) Conveyer belt covered with tin Sheet.
c) Water sprinkling system provided at Conveyor Belt & hooper sectlon.
d) Industry having 01 no. of tanker with capacity 5000 lit (water storage capacity) for
regular wetting of the premises.

e) Industry has provided wet Scrubber with stack of helght 15.0 mtrs. to hot mix plant,
f) Industry has planted bamboo & others Trees around the Hot Mix Plant.

g) The Industry has not provided the Metallic Road as per consent condition.

The complalnant’s agriculture land sﬂuated on west side of adjacent to the
boundary of hot mix plant. The compliant harvesting the rabj crop observed during the

visit. Board has Issued letter to Agriculture department vide dated 07/02/2023 regarding
statues of crop In the surrounding area, (Anx-1v),
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The Complainant field was visited along wi '

gaig In some part of complainants field co:ti:m”:rocomplamt S

p was standing and in some part
harvested bajra crop was stacked. The complalnant told that the dust from Hot Mix
Plant accumulates on the crop & on the surface of fleld. Dust observed on leaves and
cotton of cotton crop & also on surface of soil. Also the compfainant told that when
the plant is in operation it creates lot of noise, dust & bad odour. At the time of visit
the plant was no in work so this cannot be observed. Complainant also pointed out the

bamboo Planted along with the boyndary shades old leaves which falls on

complainant’s field which was observed during visit.

Also in the future, the unit will be monitored keeping in view any violation of
environment laws.

The joint Inspection report is submitted for your kind perusal and for further

direction please.
- e,
{Chandrakant Shinde) (Phasad )
sub-Regional Officer Sub Divisional Magistrate, Pathardi

MPCB, Ahmednagar. &
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MAHARASHTRA POLLUTI1)§§)NTROL BOARD

Phone : 0253-2362820

Fax : 0253-2365161

Email : sonashiklab@mpcb.gov.in
Website : http://mpcb.gov.in

Regional Laboratory

Maharashtra Pollution Control Board,
1st floor-Udyog Bhavan, Rathi Chowk,
Near ITI, Trimbak Road, Satpur MIDC,
NASHIK- 422 007.

Repot Outward No.: MPCB/RL-Nashik/Ambient/22-23/03/8

Date: 28/03/2023 07:28 PM

Analysis Report-Air (Ambient)

Client/Industry/location Name & Address
M/S B.JMURDARE
025 DG set of capacity >1MVA but < SMVA
Sample Details

Field Sample ID : BR-0042442
Laboratory Sample Code : MPCB/RL-Nashik/AMB/22-23/159
Sample Details (Water/Air/HW) : Air
Sample Volume Received :
Sample Collected By : FO-Ahmednagar (Mr. Ravira) Patil) (SRO-Ahmednagar)
Seal No. : 236
Type of Industry / Location details : orange
Sample Collected On : Mar 14 2023 10:00:00:000AM
Sr.No| Parameter Starting Time Closing Time Result Unit Maﬁth‘,’;?a?‘

1 PM10 14-03-2023 10:00 14-03-2023 18:00 61 pgjm'-‘

2 502 14-03-2023 10:00 14-03-2023 14:00 7 pg{nﬁ

3 502 14-03-2023 14:00 14-03-2023 18:00 9 pg/m?

4 NOx 14-03-2023 10:00 14-03-2023 14:00 15 ug/m?

5 NOx 14-03-2023 14:00 14-03-2023 18:00 16 pg/m}

Report Type: final

Report generated on: 28/03/2023 07:28 PM
Complied & Approved by: Shantilal Nagare
Reviewed on Date: 28/03/2023 07:28 PM

Reviewed by: Shantilal Nagare
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Shantilal Nagare
/e Scientific Officer,
Regional Laboratory, Nashik,

* Electronic report does not require signature



